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ORDER 

Heard the learned - advocates of both the parties. Mr. 

Karan, learned advocate on behalf of the applicant submits that he 

could not come before this Tribunal on the date fixed on 20.5.98 

on account of illness. 

2. 	 In view of the aforesaid circumstances the application 

is allowed after setting aside the order of dismissal passed on 

20.5.98 in OA 683/97. The original case is restored to its original 

file and number. The applIcant has also filed another MA for condoning 

the delay in filing the restoration application. MA for condonation 

I 

of delay, is allowed. Accordingly both the MAs are disposed of. OA 

is fixed for hearing on 21.7.1999. 

MEMBER (J) 


